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3. Application of Act 1 of 1944 and the rules made thereunder.——_Save as
otherwise provided in these rules, the provisions of the Central Excises and
Salt Act, 1944 (1 of 1944)? and the rules made thereunder, including the
provisions relating to refund of duty, shall, so far as may be, apply in relation
to the levy and collection of the cess as they apply in relation to the levy and
collection of the duty of excise on tobacco under the Act.

4. Recovery of excise duty.—The duty of excise levied under section 3 of the
Act on tobacco issued to any person from a warehouse for any purpose in
connection with the manufacture of beedi, shall be collected by the Central
Excise Officer-in-charge of the warehouse. :

5. Return regarding collection of
every region shall send to the Commissioner ¢

every month a return indicating the amount
the ?und during the previous m%nth.

fteenth day of February, 1977,
he context otherwise requires

—_——

1. Vide GSR. 54 p—
PF'.2 163-164, .(E)' dated 2-2-1977, Published in the Gazette of India HEM
- Now See the Centra] Excise Aet 1044 41 nc104 0y :
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THE BEEDI WORKERS WELFARE FUND RULES, 1978’

In exercise of the powers conferred by section 12 of the Beedi Workers Welfare Fund
Act, ;9/ 6 (62 of 1976), the Central Government hereby make the following rules,
namely:—

CHAPTERI

: GENERAL
L. Short title and commencement.—(1) These rules may be called THE BeeDI
WORKERS WELFARE FUND RuLEs, 1978. '

(2) They shall come into force on the date of their publication in the
Official Gazette.

2. Definitions.—In these rules, unless the context otherwise requires,—
(1) “Act” means the Beedi Workers Welfare Fund Act, 1976 (62 of 1976);

(2) “Advisory Committee” means an Advisory Committee constituted
under section 5 of the Act; '

[(2-A) The agency for the purposes of the provisions of the Act and rules
framed thereunder shall satisfy the following criteria, namely:—

(a) it shall be a legal entity; '

(b) it shall have the necessary set up in the area in which project to
provide welfare measures and facilities, is proposed to be undertaken and also
gained the relevant experience for a minimum period of three years;

(c) it shall have the objective to serve the social and economic needs of
the community as a whole and mainly the weaker sections and unorganised
sections like beedi workers. It must no work on profit motive but on no profit
no loss basis; s

(d) the activities of the agency shall be open to participation bg all
citizens of India irrespective of the religion, caste, creed, sex, race, place of birth
orany of them;

(e) it should have the necessary flexibility, professional competence
and organisational skills to implement programme particularly in respect of
unorganised work force;

it declares that it will adopt, constitutional and non-violent means
for achieving its objectives; and

(g) it is committed to secular and democratic concepts and methods of
functioning;] '

(3) “Central Advisory Committee” means a Central Advisory Committee
constituted under section 6 of the Act;

(4) “Chairman” means the Chairman of an Advisory Committee or the
Central Advisory Committee, as the case may be;

(5) “Commissioner” means a Welfare Commissioner appointed by the
Central Government under section 3, for any State or States concerned;

(6) “Form” means formin Schedule V;
(7) “Fund” means the Beedi Workers Welfare Fund;

1. Vide G.S.R. 1232, dated 25-9-1978.
2, Insgrted by G.S:R. 750, dated 22-9-1989 (w.e.f. 7-10-1989).

-
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KERS WELFARE FUND RULES, 1978 R.3

i mittee
(8) “member” means a member of an Advisory Com or the Cengyy

Advisory Committee, as the case may be; Nadf i i e
(9) “Schedule” means a Schedule appen

ion” ion of the Act;
“section” means a section -
i ” means any Government Treasury or sub-treasury,

CHAPTERII

Y COMMITTEES
RY COMMITTEE, ADVISOR
CENTRAL A DY I D SUB-COMMITTEES

i Committee shall consist of
. ition.—(1)(2) The Central Advisory '
thj ﬁfl:l%nx:rli?;; lljle(:‘Is‘ons(, t)cg b)e appointed by the Central Government, namely.—

3[(i) Chairman; .

4{553) two Vice-Chairman, of whom one shall be an officer of the Centra|
Government; and the other either a representative of the employers or 3
representative of the persons engaged in Beedi establishments;]

(iii) two officer of the Central Government to be nominated by the
Government, ex officio; : .

5[(iv) such number of Welfare Commissioners as may be nominated by
the Central Government, ex officio;]

: (v) such number of persons of represent the owners of establishments,
factories or contractors who are engaged in manufacture of beedis as are equal
in number to the aggregate of those provided in sub-clauses (ii) to (iv) to be
appointed, after consultation with such organisations, if any, of the owners of

beedi factories or establishments or contractors, as may be recognised by the
Central Government in this behalf;

(vi) such number of persons, of whom one shall be a woman to
represent the persons employed in the manufacture of beedis employed by
any establishment or factory; directly or through an agency, employers or
contractor as are equal in number to those provided in sub-clause (v) to be
+ appointed after consultation with such organisations, if any, of the person so

employed as may be recognised by the Central Government in this beﬁalf.]

(b) An officer of the Central Government shall be appointed by that

Government as Secretary of the Central Adviso Committee and shall be
entitled to attend an

d take part in th etin : "

be entitled to vote. P e meetings of the Committee, but shall no

(2)(a) Each Advisory Co

the following persons, to be
(1) the Chairman;

(if) the Commissioners havine jurisdictian :
which the Advisory Commi Ing jurisdiction in the State or States for

mmittee i i e
Chairman, ex officio '© constituted, who shall be the Vice

Provided that where more than L
4 one i i the
Committee the Central Government Commissioner is a pointéd i

Vice-Chairman; May appoint any one of them to be the

30 BEEDI WOR

(11) “treasury

mmittee constituted under section 5 shall consists of
appointed by the Central Government, namely:—

3. Substituted by G.S.R. 40(E), dated 22-1.19 -
i R. 11991 (w.e.f. 22-1-
& Substituted by G.S.R, 629(F), dated 1.9-2009 fﬁi fg-lztllgg)l ;

‘Substituted by G.8.R. 78(E), dated 19-2-1998 (v c £ 20-2-1998),
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R. 4] BEEDI WORKERS WELFARE FUND RULES, 1978 31

k (f'r:).one_‘1tpresentat1ve each of the concerned State Government or
State Governments, as the case may be, ex officio;

3 ’ i

(iv) a member of the State L

the Government or Governments of

_ (v) such numberr of persons to represent the owner of beedi
estabhs_lm‘lents or factories or contractors who are engaged in the manufacture
of beedxs, as are equal to the aggregate of those provided in sub-clauses (i) and
(iif), to be appointed after consultation with the oreanisations of the owners of

beedi establishments or factories or contractors, i any, as may be recognised
by the Central Government in this behalf;

(vi) such number of persons to represents the persons employed in the
manufacture of beedis, as are equal to the aggregate of those provided in sub-
clauses (i7) and (iif) to be appointed after consultation with the organisations

of the persons so emplogfed, if any, as may be recognised by the Central
Government in this behalf; '

®[(vii) a woman, if no woman has been appointed under sub-clause (v)
or sub-clause (vi).]

(b) An officer of the Beedi Workers Welfare Organisation of the State or
States concerned shall be appointed as the Secretary of the Advisory
Committee and the Secretary so appointed shall be entitled to attend and take
part in the meetings of the Committee, but shall not be entitled to vote.

4. Term of office of members.—(1)(1) A member (other than an ex officio
member) shall unless he resign his office or dies or otherwise vacates his office
at an earlier date, hold office for a period not exceeding three years as may be
specified by the Central Government in each case while making the
appointment, from the date of publication in the Official Gazette of the
notification appointing him as a member of the Advisory Committee or the
Central Advisory Committee, as the case may be, and shall be eligible for
reappointment:

Provided that an outgoing member shall continue in office until the
appointment of his successor is notified in the Official Gazette.

(b) An ex officio member shall hold office during the pleasure of the
Central Government.

(2) A member appointed to fill a casual vacancy shall hold office for as
long as the member whose place he fills would have been entitled to hold office
if the vacancy had not occurred.

5[(3) If a member is unable to attend a meeting of the Central Advisory
Committee or the Advisory Committee, then in the case of a member
appointed under sub-clause e;v) or sub-clause (v) of clause () of sub-rule (1) of
mﬁ, (3) or under sub-clause (v) or sub-clause (vi) of clause (a) of sub-rule (2) of
that rule the Central Government may in consultation with body which is
represented by him in the Central Advisory Committee or the Advisory
Committee, as the case may be, depute a member in his place to attend the
meeting and in other cases may nominate a substitute in his place to attend the
meeting and such de uted or nominated member shall have all rights of a

member in respect of that meeting.]
6. Substituted by G.S.R. 703, dated 6-8-1982 (w.e.f. 21-8-1982).

egislature appointed in consultation with
State or States concerned;
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.+ other than the Chairmqn of an
mfl;-ltcgoby writing under his hang

32

5. Resignation.—(1) A non--oflficiaﬁilizeo
Advisory Committee may resigh = o
‘es the Chairman. _ esignhinoiida
addlezse’l('ilto Cilfairman of an Advisory Comﬁl(t;tgieﬁg;nt. g y
writir(1g) un?ieer his hand addressed to gweffiz;dthe date of its acceptance or on
i ion shall take effect I . g
th (3)ilth§fr’ctleﬁlr%;acﬁc}’rrsl from the date of 1’:@l 'reﬁelitrti)g et:ﬁig’l he
e t, whichev ;

7 tral Government, L .
case may be, byf tli(iil:lia,._?[* * *] Before a non-official rr}embzrnlgil\giz i?ilia
h Ghﬁl[} 'Sr?trilrcr?atgar; the Chairman the date of his departlicre rcirdja phisan 3

3 Seca’Lcecll return to India, and if he intends to !:)e ab.sent rom p
fggger than six months, he shall tender his resignation.
?[!(- ¥ *]
7. Vacation of office.—A non-official member shall be deemed to haye
vacated his office—

(a) if he becomes of unsound mind or is declared insolvent; or

(b) if he is convicted for any offence which in the opinion of the Centra]
Government involves moral turpitude; or

(c)if he is absent from three consecutive meetin%s of the Adviso

Committee or the Central Government, as the case may be, without leave of
absence from the Chairman; or

(d) if in the opinion of the Central Government, it is not desirable that he

should continue to be a member of the Advisory Committee or the Central
Government as the case may be;

(€) in the case of a member of a State Legislature,
member of such State Legislature;

(f)if he ceases to represent the interest for representing which he was
appointed.

on his ceasing to be

’[8. Allowances payable to member.—

including a non-official member co-c)ﬁted under section 7 shall be entitled to

receive travelling allowance, daily allowance and conveyance allowance in
accordance with the instructions contained

in Ministry of Finance O.M. No F.
6(26)/EIV /59, dated 5th September, 1960 as for the l-im)é being in fgrce.
(2) The allowance under this rule shall be admissibje only on production
(lefaia nf:ét?cgte by ttrhe r}?n-offlilcial members to the effect tha¥ theg have not
‘ I drawn travelling allowanc e i
journeys and halts from anygother sourec:,:ri. conveyance allowance in respect of

i -

CHAPTER I1]
PROCEDURE RELATING TO MEETINGS

9. Disposal of business —(1) Ev i i
. —\l)Every question i VIS0
Com;gﬂteg or the Central_ Advisor om?nittee is ;glélu:il;eda?o Qﬂe ing
écimmt e;atlon shall be considered either at meeting or, if the Chairman so
rects, by sending the Necessary papers to e€very member %or opinion:
7. Omitted by G.S.R, 703, dated 6-

. 8-1982 (w.e.f. 71.8.
8. Substituted by G.S.R.251, dated 6-4-19(90 Fw.tﬂ. 211-2835)39(])

(1) Every non-official member

e
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R. 13] BEEDI WORKERS WELFARE FUND RULES, 1978 33

PrOVIlC{&‘i{ th‘:‘ttth{? Papers are sent to the members by registered post with
ackno;e\r i\ }l,lll}lt 1} gue and with the request that the views of the members
should reach the ottl&_e Qf the Adwsory Committee or the Central Government,
as the case may be, within a specified period:

ProviC!Ed further that the bapers will not be sent to a member who is absent
from India.

(2) When a question is referred to
papers, any member may request that th

and thereuﬁon the Chairman may, and if the request is made by three or more
members shall direct that it be so considered.

(3) If not less than three members of an Advisory Committee or the

Central Advisor Committee request the Chairman to refer any matter to the
Commuttee, the Chairman shall refer that matter to it accordingly.

’[10. Time, place and date of meeting.—An Advisory Committee or the

Central Advisory Committee shall meet at least once a year at such places and

onsuch dates and at such times as may be appointed by the Chairman.]

11. Notice of meetings and list of business.—(1) Notice shall be given to
every member present in India of the time and place fixed for each ordina

meeting at least fifteen days before such meeting and every member shall be
furnished with a list of business to be considered at the meeting.

(2)(a) An °[urgent] meeting of an Advisory Committee or the Central

Advisorﬁr Committee may be called by the Chairman thereof to discuss matters
onwhich a decision had to be taken immedjiately.

(b) Notice shall be given either by registered post or by telegram or in
person to every member present in India, of the place, time and of an °[ur ent]
meeting at least four days before such meeting and every member shall be
furnished with a list of business to be considered at the meeting.

(3) No business which is not included in the list shall be considered at a
meeting without the permission of the Chairman.

12. Presiding at meeting.—The Chairman shall preside at every meeting at
which he is present and in his absence the Vice-Chairman shall preside.

13. Quorum.—No business shall be transacted at a meeting whether it be an
ordinary or emergency meeting of an Advisory Committee or the Central
Advisory Committee unless at least one-third of the total number of members
of the Advisory Committee or the Central Advisory Committee, as the case
may be, having the right to vote are éaresent and at least one of the member so
present is the Chairman or the Vice-Chairman:

Provided that if at any meeting less than one-third of the total number of
members are present the Chairman or in the absence of Chairman the Vice-
Chairman may adjourn the meeting to a date not less than seven days from the
date of the meetings informing the members present and sending registered
Notice to the other member that he proposes to dispose of the business at the
adjourned meeting irrespective of the quorum and it shall thereupon be lawful

to dispose of the business at the adjourned meeting whether there is quorum or
not.

the members for opinion by sending
€ question be considered at a meeting

9. Substituted by G.S.R. 703, dated 6-8-1982 (w.e.f. 21-8-1982).
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Every question of a meeting of the

14. Recommendation by majority.—(1) Committee shall be decided bya

Advisory Committee or the Central Adviso {] voting on that question, but th
majority of votes of the members p_reseﬂfc an uiring their dissent to be noteq.
minority shall in all cases have the right of req

inion shall unlesg ¢
. bers for opinion shall > the
(2) Every question referred to meo?ﬁﬁl 9 reserves it for consideration 4

Chairman in pursuance of sub-rule (2) inion of the majority of membey,
a meeting be decide in accordance with opini

i ini ithi ime ified.
recording opinion within the time speci ut »

(3) In the case of an equals division of votes or op;?lf?stlggr?s?c?é r?c?g fl;;n
have an additional or casting vote whether the ?3 for Sonumit L be
meeting the Central Advisory Committee or the Advisory y
sending the papers for the opinion of members.

i i fan Adyvi
- Minutes of meetings.—The proceedings of each meeting o S0
Cogml\idtieél tor (’zhe Centrgal Advis%ry Committee shall be circulated to ;H
members present in India, as soon as may be after the meeting, and shall be
read out and confirmed at the next meeting of the Committee, and shall be
signed by the Chairman or as the case may be, the Vice-Chairman or O’Eher
person presiding at such next meeting and shall thereafter be recorded in 5
minute Eook, which shall be kept for permanent record.

16. Headquarters of an Advisory Committee or the Central Adviso
Committee.—The headquarters of the Central Advisory Committee shall bein
New Delhi and the headquarters of an Advisory Committee shall be at such
Place or places as may be fixed by the Central Government from time to time.

17. Executive of an Advisory Committee.—1[* * *] The Welfare
Commissioner shall be the Chief Executive of an Adviso Committee and

exercise the executive functions of the Committee on its beh;i,f.
lu[a- * :‘(-]

18. Staff powers of the Commissioner.—The Commissioner may authorise
the staff of the Advisory Committee to give assistance to any member of an
Advisory Committee or of 4 sub-Committee of the Advisory Committee or an

o}i;heAr Authority exercising executive or advisory functions in connection Wltg
the Act.

19. Conditions of service of persons appointed under section 8.—Persons
appointed under section 8 shall be governed by such rules relating to the terms
and conditions of service as are applicable to Central Government Servants.

20. Schemes of expenditure.—(1) The Commissioner shall have power

subject to the provisions in the sanctioned b X i
G : udge incur ture on
administrative staff and welfare schemes: g€t to incur expenditure

Provided that—

. : s without reference to the Advisory
ommittee, expenditure on contingencies supplies and services and purchases
10. Omitted by G.S.R. 703, dated 6.

8-1982 (w.e.f. 21-8-1982).
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of articles rea&mrod for the smooth and effi
under 'lm]}ls-utj’t‘lod \to fuun}cml provision in the sanctioned bud get and to the
condition tha ‘ e E:?fpl;‘lldl[‘tll‘(—) on any single object or service shall not exceed
Rs. 4,000 non-recurring and Rs. 800 recurring.

POWERS OF ADVISORY COMMITTEES

21. Bur:iget.—.—(l) The annual budget as prepared by the Commissioner in
consultation with the Finance sub-Committee shall be considered by the
Advisory Committee concerned each year and thereafter a copy of the budget,
as approved by the Advisory Committee, shall be forwarded not later than the
1st day of October each year for sanction to the Central Government which

may m?}<e such alterations therein as it considers necessary before according
its sanction.

(2) The budget to be forwarded to the Central Government shall be

accompanied by detailed self-contained notes explaining new schemes
included therein.

22. Other matters to be considered by an Advisory Committee.—An
Advisory Con}mlttee shall consider the budget and any other matter that may
belaid before it by the Commissioner with permission of the Chairman.

23. Committee to be informed of expenditure.—A memorandum setting
forth any %rant made or expenditure since the last meeting shall be laid at each
meeting of an Advisory Committee,

24. Finance sub-Committee.—(1) An Advisory Committee shall elect from
among its members, two persons of whom one shall be a person to represent
owners of establishments or factories or contractors who are engagecf in the
manufacture of beedis, and the other to represent the persons employed in the
manufacture of beedis to constitute a Finance sub-Committee of which the
Commissioner shall be an additional member and Chairman.

(2) An Advisory Committee may at any time co-opt a person or persons
to the Finance sub-Committee and any person so co-opted shall exercise all the
gowers and functions of a member of the Finance sub-Committee, but shall not

e entitled to vote and shall not solely by reason of being so co-opted be a
member of the Advisory Committee.

(3) Notice of every meeting of the Finance Committee shall be sent to the
Chairman of the Advisory Committee who may, attend such meeting if he so
desires and if he does so attend, he shall notwithstanding anything contained
insub-rule (1), preside at the meeting and shall be entitled to vote.

25, Duties of the Finance sub-Committee—The duties of the Finance sub-
Committee shall be to frame schemes of expenditure, to advise on the budget
drawn up by the executive of the Advisory Committee and on the accounts of
the Advisory Committee and also in regard to all expenditure and to consider
all schemes referred to in clause (ii) of the proviso to rule 20.

26. Other sub-Committees.—An Advisory Committee may, as and when
considered necessary, constitute from_ its members, as many sub-Committees
asit may deem necessary for considering and reporting on such matter as may

be specifically assigned fo it. ; .

27. Meeting of the sub-Committees.—The meeting and proceeding of the
Finance sub-Committee and any® other sub-Committees which may be
constituted under rule 26 shall be governed by the provisions herein continued

cient running of the organisation
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i Jvisory Committee j
for regulating the mt'viin)\;s and pr'()(?(?Cdmg of an Advisory 1n 50
far as the same are applica sle. ¥
CHAPTER IV -
GRANTS AND WELFARE STANDA

. i de by or wit

28. Grants.—(1) In each case in which 2 ggigfelnglfemmgnt, a “}[llotcl'elﬁ
approval of the Central Government to a t or factory or contractq
authority /agency] the owner of an esztab!lshrfnerlll ccheme approved by thg
engaged in the manufacture of beedis, in aid o ?h yCentral Covemtietl
Central Government for the purposes of the Act, the y
impose conditions necessary for ensuring— - .

(a) that the work for which the grant 1s made is duly f?)rrldw};fioinpﬂ-y

executed and the money is actually utilised for the purpose ch it ig
granted;

(b) that the data on which the grant is calculated are in accordance wigh
facts;

(c) that any particulars which the Central Government may from time
to time require for the proper discharge of its responsibilities are promptly
supplied.

(d) that all necessary facilities for inspection are accorded to persons
duly authorised by the Central Government for the purpose of sahscfggg
itself that the provisions of clause (1) are comli:hed with or for checking

the correctness of any particulars supplied under clause (c) or for the collection
of any such particulars;

(e) that proper accounts of the money granted are kept and are

submitted for adult by such persons as the Central Government may authorise
in the behalf; '

(f) that an additional statement of account together with a certificate of

a Registered Accountant or other recognised body of auditors to the effect that
the accounts are correct, is furnished by the grantee; and

(ﬁ) that the labour employed on regular basis and that employed on
contract basis are given ?[same] welfare facj ities.

(2) Before making a grant to a State Government a “[local authority/
agency], or the owner of establishment or fact [ 2

Government, local fulfilment of the conditi i tral
Government under sub-rule (1). tions imposed by the Cen

i (3) It shall be the condition of every bond executed under sub-rule (2) that

m the te\{)?pm thte Stafte tGcrvernrnent, local authority / agené;] or ov\(m)er of
¢ establishment or factory or contractor vialati /] or o

under sub-rule (1) such S{; r violating any condition imposed

te Government, 1 i
owner or contractor shall be liable to pay toe&e Cllocal authority/agency], or

! . entral Government a sum not

exceeding the amount paid as grant by Way of penalty in addition to the refund

of th_e entire remaining grant, and ‘where tﬁe amount of penalty and the

remaining grant is huge, payment may be allowed in two or three instalments.
11. Substituted by G.S.R. 750, dated 22.9-

1989 (w.e.f. 7-10-
12, Substituted by G.S.R. 703, dated 6-8-1982 (\(v.ei". 21-;5)151332)9.).
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29, Standar‘d_‘of dlspcns-.u'y or hospital services. (1) The standard of
dispensary service to be provided by owners of establishments or factories or
contractors who are engaged in the manufacture of beedis for the purpose of

etting the Sm“t‘m'ald_ envisaged in clause (c) of sub-section (1) of section 4 of
the Act shall be as specified in Schedule II, hereinafter in this rule and in rules
30 and 31 referred to as the prescribed standard.

(2) There shall be maintained an independent dispensary or hospital at

the site of each E‘Stablis_hlnent or factUry engaged in the manufacture of beedis
according to the prescribed standard:

Pro.\flded that a common main dispensary may be maintained for several
estabhshn_\enfs or factories engaged in the manufacture of beedis with branch
dispensaries attached to each establishment or factory engaged in the
manufacture of beedis subject to the following conditions, namely:—

(i) the common main dispensary shall maintain the standards prescribed
for the aggregate number of workers of all the establishments or factories
engaged in the manufacture of beedis served by it or the standard maintained
by itduring the year 1975, whichever is higher;

(if) every branch dispensary shall have a qualified doctor and a qualified
pharmacist (compounderg’;

(g’ii) the common main dispensary shall be so situated that none of the
establishment or factory engaged in the manufacture of beedis served by it is
more than fifteen kilometers away from it; and

_ (iv) the common main dispensary shall maintain an ambulance van for
taking serious cases of injury and sickness from the branch dispensaries to the
common main dispensary.

(3) The Commissioner -may if he is satisfied that any dispensary or
hos%ital is being efficiently run and served the purpose for which it is
established, waive any of the requirements specified in the prescribed
standard:

Provided that no such dispensary or hospital shall contain any room other
than a store room which is less than four metres by three metres in area:

Provided further that a Registered Medical Practitioner may be appointed to
be incharge of a dispensary catering to more than 250 workers, only if he has
ten years experience as medical officer in independent charge of a dispensary.

30. Inspection.—The dispensalc'ly services maintained by establishments or
factories or contractors engaged in the manufacture of beedis shall be
inspected at intervals not exceeding one year by such medical or other officer
as may be authorised by the Commissioner for \the purpose or by the
Commissioner himself whenever he considers it necessary and the inspecting
officer or the Commissioner, as the case may be, shall, if the dispensa
conforms to the prescribed standard issue a certificate in Form “A” which shall
be valid for a period of one year from date of issue.

31, Submission of periodic returns.—Every owner or contractor engaged
in the manufacture of beedis, who maintain a dispensary service according to
the prescribed standard shall submit to the Commissioner—

i) In January and July of each year a statement showing the total number
of pérl;ong employed Jb 4 him in the manufacture of beedis during the
Preceding six montfm; an
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(1) In January of each year a certified :-stem?lnl(;rlnl:;;f expenditure InCurred

on the dispensary during the preceding tW(_'.JV(? mo | d et diaal

32. Standard of maternity centre.—(1) The )Stﬂrlr‘ja:ld (in bl ;ﬂanUfacturg f)(;
be provided by owners or contractors who are Ln'%j( gr;visaged in clause (c) of
beedis for the purpose of getting the grants-in-ai secifibd, in Schedl L.
sub-section (1) of section 4 of the Act shall b% 5asef£rred s thva Prescribny
hereinafter in this rule and as in rules 33,34 and 35
standard.

(2) There shall be maintained as independent madt_em;tc)é(;iﬁge att €ach
establishment engaged in the manufacture of beedis g to the
prescribed standard:

Provided that a common main maternity centre may be maflgtan!ed for
several establishments of factories engaged in tl}e manufacture of beedijg Wi.th
branch maternity centre attached to each establishment or factory fﬁgaged in
the manufacture of beedis subject to the following conditions, namely:—

(i) the common main maternity centre shall maintain the prescribeq
standard for the aggregate number of workers of all the establishments o
factories engaged in the manufacture of beedis served by it or the standard
maintained %y it during the year 1975, whichever is higher;

(i) every branch maternity centres shall have a qualified doctor and a
qualified compounder;

(iif) the common main maternity centre shall be so situate that none of the

establishments manufacturing beedis served by it is more than fifteen
kilometres away from it; and

(iv) the common main maternity centre shall maintain an ambulance van

for taking serious cases from the branch maternity centres to the common
maternity centre.

(3) The Commissioner may, if he is satisfied that a maternity centre is
being efficiently run and serves the purpose for which it is establisﬁed, waive
any of the requirements specified in the prescribed standard:

Provided that the functions of a lady health visitor maiz
e

fully qualified and registered midwife who has not
experience as a midwife:

Provided further that a lady medical licentiate may be appointed to be
incharge of a maternity centre catering to more than 1,

; ; g 10 1 00 workers if she has
ten years experience as a medical officer in independent charge of a maternity
centre.

33. Inspection.—The maternity centre maintained by owners of
establishments or factories or contractors en aged in the manufacture of
beedis shall be inspected at intervals not exceeging one year by such medical
or other officers as may be authorised by the Commissioner for);he Urpose or
by the Commissioner himself whenever he considers jt necessarl') ?;d the
inspecting officer or the ommissioner, as the case may be, shall if){he centre
conforms to be prescribed standard, issue a certificate in Form B, which shall
be valid for a period of one year from the date of issue, v

34. Submission of

periodic returns.—Eyer owner of an ishment or
factory or a contractor engaged in the manufa(}:,ture of beedis susrilt-?c? ]rilaintiins a

be pei‘fonned bya
ss than ten years
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ity cenilre accordine . !
Iﬂatem-lziomwmln:ln:_h_”‘{i. to the prescribed standard shall submit to the
Commj?on th-L‘ 111"1tvr1{i1'; ’ I.[‘wh yeara certified statement of the expenditure
A1 TTEC b I o .y , g
incurre Y Centre g the pr('coclmg twelve months.

35. Extent ()_t g"m.t_ln"“d'*“!i\"‘-‘l')’ Owner of an establishment or factory or a
contractor engaged in the Mmanufacture of beedis who maintains a dispensary
or a maternity centre for the benefit of workers employed in his establishment
which conforms to be prescribed standard under rules 29 and 32, as the case
may be and is subject to inspection under rules 30 and 33, as the case may be, if
he desires to carry on improvement on the facilities existing on the 1st April,
1976 be e_llglble for such grant-in-aid in respect of non-recurring expenditure
on such improvement as the Central Government may decide, subject to the
condition that it shall not exceed 50 per cent of the said expenditure.

36. Standard of faqilities for education and recreation.—(1) The standard
of facilities for education and recreation of workers to be provided by owners
of establishments or factories or contractors who are engaged in the
manufacture of beedis for the purpose of getting grant-in-aid as envisaged in
ause (c) of sub-section (1) of section 4 of the Act shall be as specified in

Schedule IV hereinafter in this rule and in rules 37, 38 and 39 referred to as the
prescribed standard.

(2) There shall be maintained an independent welfare centre at each

establishment or factory engaged in the manufacture of beedis according to the
prescribed standard.

(3) The Com_missioner may, if he is satisfied that the centre is being
efficiently maintained and serves the purposes for which it is established,
waive any of the requirements specified in the prescribed standard.

37. Inspection.—The welfare centre maintained by owners of establishments
or factories or contractors engaged in the manufacture of beedis shall be
inspected at intervals not exceeding one year by such officer as may be
authorised by the Commissioner for the purpose or by the Commissioner
himself whenever he considers it necessary and the inspecting officer or the
Commissioner, as the case may be, shall, if the centre conforms to the
prescribed standard issue a certificate in Form C which shall be valid for a
period of one year from the date of issue.

38. Submission of periodic returns.—Every owner of an establishment or
factory or contractor engaged in the manufacture of beedis who maintains a
welfare centre according to the prescribed standard shall submit to the
Commissioner—

() immediately on the establishment of the welfare centre, adequate
Proof to the satisfaction of the Commissioner showing the capital expenditure
incurred on the construction and equipment of the welfare centre; and

(ii) in January, each year a certified statement of the expenditure incurred
onthe welfare centre during the preceding twelve months:

Provided that the statements shall not include expenditure, if any, incurred
PN repairs and replacements. . |

39. Extent of grant-in-aid. —Every owner of an establishment engaged in

¢ Manufacture of beedis who maintains a welfare centre for the benefit of the
Workers employed in his establishment which conforms to the prescribed
Standard under rule 36 and is subject to inspection under rule 37 be eligible to a

durin
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amount spent by the

wed 5 v cent of the
grant-in-aid which shall not exceed 50 per R v thed witielh

i , ipm
] . b n and equip
owner of the establishment in the Lonst{l) (L}l{?tl‘-’
centre subject to the maximum of Rs. 10,000.

MISCELLANEOUS

A 3 e owner of g,
40. Statistics and other informahon-:—t;[(;lllgaﬂu Ia}lc ture of Bedills Shaﬂ
establishment, factor or contractor engéged ;I{:meilt may specify and shall als
maintain such registers as the Cfantral ove that Government or any persop
furnish such statistics and cher information 1:cleS for the purposes of the Act, in
ey it R re?m than thirty days from the date on
Form D and within such time (being not less 2N aid 1 Such AN 2
which the order is served on the person concerned), f
may be specified in the order. _
T ters as the Centry]

“[(1)(ab) The agency shall maintain such regis as
Goverl[igge(nt) may sgecifjj; and shall also furnish such statistics émd other
informations that Government or any person so authorised may by written
order, require for the purposes of the Act, in Form D-1 within such time (being
not less than 30 days from the date on which th_e prd_er is served on the person
concerned), and in such manner, as may be specified in that order.]

(2)(a) The Commissioner may require that executive authority of an
local body such as Municipality, District Board, Panchayat Boards, Block
Development Units in any State or Union Territory where Persons are engaged
in the manufacture of beedis to prepare a register of beedi workers residing
within the jurisdiction of that authority.

(b) The registers referred to in clause (4) shall contain the following

particulars relating to the beedi workers in the area under the jurisdiction of
the local authority:

1. Name

2. Age

3. Sex

4. Address

5. Place of work

6. Distance of place of work from theijr residence

7. Name of person or establishment by whom employed
8. Name of the trade mark holder,
(c) Officers deputed b the C issi
neddiiih e g d It)he 6 o Y the Commissioner shay be afforded all

) ers and local authoriti v g
O}Eher Iniormation from the register referred toin lmles 0 gollect statistics or
the Act.

clause (a) for the purposes of

(3) Any owner of an establishment op facto
manufacture of beedis who, without
statistics or other information re u
statistics or other information conta
not to the best of his knowledge

13.R. 40 renumbered as sub-R. (1) th f
7-10-1989). ij i b

14. Inserted by G.S.R, 750, dated 22-9.

'Y Or contractor engaged in the
.reasonabﬁ; eXxcuse failg togfugre‘nish the
Ired under Sub-rule (1) or furnished
ININg a statement, entry or detail which is
or belief trye Or any executive authority

S-R. 750, dated 22-9-1989 (w.e.f.
1989 (w.e.f. 7-10~1989).
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elmmemtod under sub-ryle (

.
. L T 1

yrepare a register as required un):_l(‘\: lllm, without reasonable excuse, fails to

which may extend to Rs. 500, 1at sub rule shall be punishable with fine

41. Identity card.—5[(1)] Ty
. s S 1 1N€ owner of an establi >
Cinitégﬁi&’:\f?ﬂ_‘f‘i’;{ ll:l;:::f fl;nam'f‘;‘dure of beedis shall iqstllz}lglzgzr;aecr:]r%ygé
ar y ca S on whi :
N ed Which a photograph of the worker would also

6[(2) Any owner of an establ;
‘ ablishm 2 :
manufacture of beedis who without ig;,gfnctory izl o ot

employee an identity card onable cause fails to issue to any

) . as requi . 2 .
with fine which may extend to t\z\?o lt?li'c?ulsl.s?xiic({a f-li;i)egﬁle s

7[42. Power to file complaj issi
L plaints.—Welfare Commissioners, Assistant
Welfare Commissioners and Welfare Administrators shall have power to file

complaint before the appropriate Court for breach of these rules.]
SCHEDULEI
18[)!- * ?(-]
SCHEDULEII
(See rule 29)
STANDARD OF DISPENSARY SERVICES
1. BUILDING
1. ”[Dispensary catering for 1,000 workers or less—four rooms to be used as follows:
(i) Consulting room (5 metres x 4 metres)
(ii) Dressing room (5 metres x 4 metres)

(iii) Dispensary and store room (5 metres x 4 metres). Covered waiting
accommodation 15 square metres two latrines (flush type) each 2 metres x 3 metres]

[(iv) Minor operation room (5 metres x 4 metres)]
2. Dispensary catering for 1,001 to 2,000 workers—Six rooms to be used as follows:
(i) consulting room for males (5 metres x 4 metres)
(if) consulting room for females (5 metres x 4 metres)
(iii) Minor operation room (5 metres x 4 metres)
(iv) Dispensary room (5 metres x 4 metres)
(v) Laboratory room (15 to 18 square metres)

(vi) Store room (5 metres x 4 metres)
Covered waiting accommodation—20 square metres. Two latrines (flush type) each 2

metres x 3 metres
3. Dispensary catering for 2,001 worke
(i) Consulting room for males (5 metres x4 metres)
(i) Consulting room for females (5 metres x 4 metres)

_-ER. 41 renumbered as sub-R.(1) thereof by G.S.R. 750, dated 22-9-1989 (w.e.f.

7-10-1989)
' 02-9-1989 (w.e.f. 7-10-1989).
16. Inserted by G.S.R. 750, dated Gyt ALl

17. Inserted by G.S.R. 328(E), dated 11-4 :
18. Sch;dule Iyomitl:ed by G.SR. 251 dated 6-4-199? (2‘?;292312.;1 1990).
19. Substituted by G.S.R. 703, dated 6-8-1982 (v;’.;.] :8-1-952) Z

20. Inserted by G.S.R. 703, dated 6-8-1982 (w.e.f. :

rs or more—Nine rooms to be used as follows:
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